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2. Last date and time
for withdrawal of
candidature :

13th June, 1967
(up to 3.00 P.M.)

3. Date and time of

; 15th June, 1967
election :

(between 3.00
pP.M. and 5.00
P.M.)
4. Place of election : Room No. 63,
First Floor, Par-
liament House,
New Delbi.
5. Method of ¢clection Proportional re-
presentation by
means of the
single transfera-
ble vote.

MR. CHAIRMAN: The
stands adjourned till 3.00 p.M.

House

The House thep adjourned
for lunch at five minutes past
two of the clock.

The House reassembled after lunch
at three of the clock, The Vice-
Chairman, (Sprr M. P. BHaRGAVA) in
the Chair.

RESOLUTION RE. NATIONALISA-
TION OF CREDIT INSTITUTIONS
IN THE COUNTRY—contd.

THE VICE-CHAIRMAN {SHRI
M. P. BHARGAVA): Mr. Chitta Basu.

SHRI CHITTA BASU (West Ben-
gal): Mr. Vice-Chairman, 1 rise in
support of the Resolution moved by
my friend, Shri Banka Behary Das,
demanding immediate nationalisation
of banks and of the credit nstitu-
tions in the country including insur-
ance. I think many of the Members
present in this House would agree
with me when I say that the demand
for nationalisation of banks is mnot
the demand of a section of the Mem-
bers of Parliament here; this demand
has already assumeq the shape of a
national demangd because this demand
corresponds with the needs of our
economy today, because this leads
our economy towards progress and
socialism. I know that the ruling
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party has adopted a resolution ad-
vocating social control over the banks
and just in tune with that resolution,
a Resolution has also been brought
forward in this House, which we are
considering.

Mr. Vice-Chairman, I fail to under-
stand what is the actual meaning or
actual connotation or actual signifi-
cance of the catch-phrase ‘social
control’. 1 woulg be very much
glad if any of the Members opposiie

rises and explains to this House
what he actually means by that
catch-phrase ‘social control’. Sir,
nationalisation (Interruptions)

Please listen t0 me.

SHRI LOKANATH MISRA (Orissa):
Neither he nor you can define it.

AN HON. MEMBER: There are
people who have defined it.

SHRI CHITTA BASU: If you ask me
Sir, nationalisation is not contrary to
social control; rather, those who are
in favour of social control must
be in favour of nationalisation. One
is not opposed to the other; rather
one leads to another. Now, the ques-
tion comes—where to begin from?
According to me, nationalisation js a
step towards social control. Unless
you nationalise, you cannot have z0-
cial control. It ig for that so-
cial Control that nationalisation is
needed. Now, some body may say that
the Reserve Bank of India or some
other institution might be controlling
the private banks. Sir, I do not
know whether the Members opposite,
who support the idea of social con-
trol, make the Reserve Bank synony-
mous with society. I think that in
the Reserve Bank of India Act or in
the Banking Companies Act, there
are many provisions by which the
banking industry may be regulated.
That does not ‘mean that by simply
having more powers conferred upon
the Reserve Bank of India, social
control can be ensured. Social con-
tro] over the private banks can be
engured only by the nationalisation of
the banks, by taking over the private
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banks by the State, and if the State
proceeds with the inferest of meeting
the social needs, then the purpose of
social control will be met.

Nationalisation of

SHRI LOKANATH MISRA: Can 1
give an amendment? My in‘erpre-
<ation would be that social control can
only be achievad if ihe entire society
is nationalised.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You need not make
any amendment,

SHRI CHITTA BASU: Society
not above the nation.

SHR]I LOKANATH MISRA: Society
is the nation.

SHRI AKBAR ALl KHAN (Andhra
Pradesh): That is right.

SHRI CHITTA BASU: My first
poini is that pationalisedion is the first
stage. Therefore, I am strongly op-
posad to the idea of having an amend-
ment with the phrase ‘social cont‘rol’
1t has got no meaning; it has got no
significance; & is rather ambiguaus;
it is making the whole issue confused.
Sir, it is simply to hoodwink the peo-
ple; it is simply to soft-pedal the issue,
it is simply to equivocate over ‘the
issue.

is

Now, 1 come to the major point—
why nationalisation of the banks is
needed. Sir, you know that the eco-
nomic programme of the Congress in
1948 advocatd the nationalisation of
banks. I have also heard many of
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| Now, why was that recommendation
made. There are 68 scheduled banks
in the country including 14 exchange
banks, Out of the 68 scheduled banks

, and 14 exchange banks, there are only
| 12 big banks.

They have got a +otal
capital of only Rs. 17.67 crores. But
in these 12 banks, their deposits come
to & huge amount of money, to the
tune of about a thousand crores, I am
coming to what is <he actual deposit,
In another survey, I find—in that
study of the Reserve Bank—that 30
banks had, at the end of 1964, Rs.
2,523 crores as deposits. In 1965, it
roge to Rs. 2,600 crores. In August,
1966, the <otal deposits were to the
tune of Rs. 2,871 crores. With a
small amount of capital, some big
banks have got huge deposits on their
hands with which they can predomi-
nate over the economic policy of our
country.

SHRI BANKA BEHARY DAS
(Orissa): TIs it not Rs. 2,301 crores?

SHRI CHITTA BASU: I have taken
the figures of previous period. I think
it is about Rs. 2,871 crores. The Re-
serve Bank reporis in Trends and
Progress in Banks, 1964 “marked
growth and higher profits” that the
total earnings of the 30 wscheduled
banks again show an inctrease of

our friends here, particularly our hon. !

friend, Mr. Dharia who, in the course
of a debate regarding food or some-
thing like that, strongly made the plea
of nationalisation of the banks to meet
the demands and needs of agricultu-
ral production, to meel the credit
needg of the country.

SHRI M. M. DHARIA (Maha-
rashtra): 1 am going %o say it today
also.

SHRI CHITTA BASU: Thank you.

Sir, the Economists’ Panel of the
Second Five Year Plan also recom-
mended the nationalisation of banks.

Rs. 13 crores over the year 1963. Now,
let us see how the banking industry
utilises these huge deposits for the
growth of our economy. 1 particu-
larly refer to the credit needs of our
country. 1 have got certain figures
to show that agriculiure, which is
a huge sector, %ill today accounts for
46.8 per cent. of our national income.
But this sector is being neglected due
to want of sufficient credit which is
necessary to step up food production.

Sir, the indebtedness of the peasant
has increased from Rs. 934 crores in
1952-53 to Rs. 1,332 crores in 1962-63.
During this period of time the in-
debtedness of peasant has grown im-
measurably. And this indeb*edness
je not from banks; it is from other
sources which claim very heavy in-

terest. Unless we provide sufficient
arrangement to provide necessary
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credit facilities to the agriculturists,
we cannot expect the food production
of the country to increase or self-suffi-
ciency in food production to be achiev-
ed so that we cease to depend upon
mmports from foreign countries.

Sir, with these huge deposits at the
hands of our banks, what amount of
money has been invested 1n agricul-
ture through banks, let us see. In
1963 it was only 03 per cent. In
1965 it was 0.2 per cent. only. Whereas
in other sectors, in 1965, I think it was
61.5 and in 1964 1t was 59 5 per cent.
By this 1 ‘mean to show that these
huge deposits are never utilised for
meeting the needs of credit to the
agriculturists of our country But this
huge capital, or huge deposits at the
hands of the bankers are being utilis-
ed for industries.

Now, Sir, these industries are not
meant for the general growth of our
countty, but it adds to the concentra-
tion of monopoly power You will
find that there has been interlocking
of banks and industries. In the Hazar:
Report, which we were all discussing,
many hon. Members made out that
concentration of economic power is
mainly due to the interlocking of in-
dustry and the banks, and that if the
Government is willing to break the
grip of monopoly over our etonomy,
the first step that we should take is
to nationalise banks so ‘that mono-
poly concentration becomes impossible

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA): You have a
minute more, Mr Chitta Basu

SHRI CHITTA BASU: 1 am finish-
ing.

SHRI D L SEN GUPTA (West
Bengal): Let him be given my time
(Interruptions)

SHRI CHITTA BASU: Please do
not consume my time in that way.
The time is very valuable. Sir, with

this huge deposit of money,
they  sometimes encourage  spe-
culation  You will find advances

against food articles In 1959  the
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advances were 87.3 crotes, 1n 1962-
15762 crores and n  1965—164 (5
crores. 1 do not possess the current
figu e advanced against food articles
With nhis huge 'money at the hands
of the banks, they indulge 1n specula-
tion 1n food articles, creating artifi-
cial rise in prices and causing hard-
ship to the people of our country

(Tvme bell rings)

Before concluding, let me mention
just three points for which nationa-
lisation of banks 1s needed. It s
necessary to break the monopoly grip
over our economy fo. the abolition
of interlocking of banking and indus-
try whic: l2ads to economic concen-
trauion m the hands of 3 few This
places a huge sum of money, nearly
Rs 3,000 crores, at the hands of pri-
vate parties insteag of this huge
amourt being invested i the welfare
programmes of the country It will
provide sufficient ciedit facilities to
our agriculturists so that our country
maj be self-sufficient in food It will
prevent Inflation and check price tise
Therefore, Sir, ¢hose who are think-
Ing in terms of progress of our ecno-
my, progress towards socialism, should
not oppose the move of nationalisa-
tion of banks today 71 support the
Resolution moved by Mr Banka
Behary Das and I strongly oppose the
amendment put by some other hon
Members

SHRI M M DHARIA® Mr Vice-
Chairman, Sir I support the Resolu-
tion moved by my friend. Shri Banka
Behary Das

SHR! LOKANATH MISRA: Sir,
those who are not here may be given
a chance *o speak

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA): If they aie
not here their names will be struck
oft

SHRI M M DHARIA- Sir, it is
not bhecause I stand for nationalisa-
tion, that I am supporting this Reso-
lution But when I think of the needs



3261 Nationalisation of
of the country today, I  feel that
nationalisation of banks has become
the need of the hour. My Party has
pledged to the country that it is wed-
ded to the philosophy of socialism,
and if socialism is to be 1mplemented,
1 feel that nationalisation of banking
has become absolutely essential

SHRI LOKANATH MISRA. That
you have been saying all these twenty
years

SHRI M. M DHARIA: When I
say hationalisation, I should -make
myself very clear. I know the char-
ges that are being levelled against
the public sector It 15 said that
although nearly Rs 3,000 crores has
been invested 1n the public sector, the
1eturns are hardly 6 per cent There
are two difficulties, Sir The indus-
{ries which are being run under the
public sector are heavy indus-
tries A lot of investment has been
made m these ndustries It takes
some iime {o reap the harvest. And
if T am to quote the 1illustration of
{the Pencillin factory near Poona,
when this factory was not in existence
the price per bottle of penicillin was
Rs 450 to Rs. 5 00 It is only after
the functioning of this Penicillin fac-
tory that the price of penicillin came
down to 12 annas per bottle. So it
is because of this principle of ‘no pro-
fit no loss but service to the society’
that we cannot make profit in the
public sector That does not mean
that there are no grounds to grudge
Today when I look at some of the
industiies that are nationalised, 1
feel that having regard to the present
functioning of such industries, it is
not in the real sense nationalisation
At the most we can say that the pri-
vate capitalists have gone and instead
State capitalism has come in There
we have not been able to function
according to our own objectives. When
1 say nationalisation of a particular
industry, I feel that it should
include public economy. It should
meluds the growth of industry It
should serve the case of the
emplovees and the interest of the
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employees and ultimately, the incus-
tries in the public sector should be
in a position to transform the society
and the country. If these needs are
not satisfied by the public sector
then T am not prepared to accept
that 1t is 1n the real sense a mation-
alised industry. It 1s in this context
that I speak of nationalisation of
banking institutions.

Now, why do I support this resplu-
tion? Sir, varioug figures have been
given by Mr. Banka Behary Das and
so I would not 1epeat the same figu-
res But I have no doubt that a few
families or houses, who have hardly
invested Rs. 100 crores, get through
these  banking institutions, by
way of deposits. to the tune
of Rs. 2,200 crores. every year
and out of this amount, only
Rs 400 to Rs. 500 crores go for
the small industries or the agricul-
turists, Nearly Rs. 1,800 to Rs, 1,900
crores lie in the hands of those who
have hardly invested Rs. 100 crores.
Ang this is the cause of the growth
of monopoly in thiz country 'The
other day, we discussed here Dr.
Hazari’'s Report and the  licensing
policy of the Government. It has been
stated somewhere in that report that
it is the Birlas who have implemented
the licences as compared to the other
applicants, But why? Tt is because
of these credit policies of our Gov-
ernment that the Birlas could do ihat.
Even if we look at the present poli-
cies of our Life Insurancz Corporation
and the Finance Corporation, what
do we find?> Who govern these
finance corporations and these nation-
alised sectors? There are again the
representatives of these industrialists
and these big monopolists are there
and so from the nationaliseq source
also, the amount is reverting back for
the growth of this private sector. I do
not look at nationalisation from that
point of view.

Now, if T may take agriculture, in
this land of ours, there are 35 crores
of acres of land But what is the
credit that is made available for this
agrarian sector every year? I am
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giving it from the report of the Re-
serve Bank Bulletin—it is hardly
Rs. 350 crores that is made available
for agricultural credit; that is, per
acre, we give a credit of Rs. 10 only.
And with this average credit of
Rs. 10, we want al] possible modern
developments to take place in agricul-
ture in this country. Is it possible?
It is not at all possible. Sir, enough
credit facilities should be extended
to the poor agriculturists, to the small
industries people and to the young
entrepreneurs who are coming up in
this country. The present banks will
not be alloawed to dg that. Dy, Hazari
has alsg stated that this is because of
the grip of these big industrialists.
New entrants have no way to come
in. So in order to avoid that growth
of monopoly, nationalisation of bank-
ing institutions is the need of the day.
This credit system shall have to be
regulalted. But, Sir, when I speak of
nationalisation of banking institutions,
I do not mean to say that this will be
the only way of bringing in socialism.
Sir, along with mationalisation of
banking institutions, I feel that Sta'e
trading is also necessary, that general
insurance has to be naticnalised and
export and import trade has to he
nationalised and in order to maintain
the pace of economic develepment the
distribution system of all the essential
articles shall have to be taken over
by the Government and managed
either through the State sector or
through the co-operative sector, Other-
wise, it is not possible for this coun-
try to meet the needs of the hour.

Sir, we know that we have been
passing through a very critical pericd.
Economic development has taken
place in our country in a haphazard
way and it has not been able to cope
with the demands of the day. If in
this country, which is adding nearly
35,000 people every day to our popu-
lation and which has been creating
a new Australia every year, we
cannot regulate economy, how
can we bring in gocialism? Socialism
cannot come by words, My friends
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were saying that from that corner.
I am aware of it. If my party only
goes on preaching socialism and fails
in action, it will not be possible for
the party to bring in socialism. And
in that case, if people revolt against
the party, I am not here to blame
the people but I shall blame
the party itself. We have no right
whatsoever to cheat people and to
decieve people by just talking of
socialism. Socialism is not only a

philosophy. It is a philsophy which
has to be acted on. It is a way
of our life and it shall have to

be implemented in its various aspects.

v R

In this context, nationalisation of
banking institutions is the need of
the hour. What do we see to-day?
What has happened in this coyntry?
You will be surprised to know, Sir,
that when we are in shortage of
foodgrains and pulses, there are
dealers who are taking huge advances
from banks and they are marketing
them out of these huge advances
fromm banks. Who is going to control
that? There are these blackmarke-
teers, scme of these industrialists,
who are having black accounts and
double accounts in their banks. It
is with the help of these banks that
they are cheating this country to-day.
I am not blaming all. But I know
that those who have created their
economic power, have gone to that
length without minding the interests
of the country. They only look at
their own interest. That is why 1
referred to the Birlas the other day.
The Birlas have well established
their biggest possible empire. They
have been telling the people “We
are not interested in having mere; we
have enough money.” So I made a
proposal to  their representative—
“why don't you create a trust of
your industries? Some of my friends
are prepared to work as trustees in
that free of charge” But they are
not prepared to do that. So that is
why

sHRI LOKANATH MISRA: You
have a trustee in Mr. Sinha. He is
one of the trustees.
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SHRI M. M. DHARIA: I do not ; Banka Behary Das to accept or  not
know. I have a very limited know- | to accept.
ledge,
SHRI M. M. DHARIA: I am not

SHRI V. M. CHORDIA
Pradesh): Refer Aroraji.

SHRI M. M. DHARIA: So I was
saying that these growing monopolies
in this country have not only harmed
our economy, but they are harming
the progress of this country  also.
Sir, I know there are young people
coming forward from my own areas.
I can say that there are young scien-
tists and young technocrats who »ay
that they are prepareq to manufac-
ture a car of the type of Ambassador
at a price of Rs. 7,000 to Rs. 8,000,
But they do not get any opportunity.
There are people who are prepared

(Madhya

to manufacture sccoters. But they
do not get opportunities. They do
not get credit facjlities. Sir, it is

because of thig grip of the big indus-
trialists that it is not possible for
these people to go ahead. If we want
to take this country forward, then
this grip shall have to be cracked
and this cracking is possible only by
nationalising all the banking institu-
tions and not otherwise.

Sir, my friend, Mr. M. C. Shah,
moved an amendment to this Resolu-
tion. He has suggested that the
Government should examine the
nature ang extent of control of these
institutions. Sir, if I have under-
stood my party correctly, they have
considered these matters on several
occasions, and when they thought of
social control they thought sscial
control would be much more effec-
tive than nationalisation. Actually
this ‘social control’, according to me,
includes nationalisation. It is a vart
of mationalisation, So it is in this
context that the amendment moved
by Mr. Shah is not proper. It is doing
harm to the  policies enan-
ciated by the party itself. And for
this reason, I am not here to accept
the amendment moved by Mr. Shuh.
1 would request him that he may
kindly withdraw his amendment. . .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is for Mr

accepting it. By moving this amend-
ment, he is doing an anti-party acti-
vity. 1 would like to make myself
very clear that I am here in favour
of the Resolution.

SHRI LOKANATH MISRA: May 1
know what is the whip he has receiv-
ed from hig party—where to vote
and how to vote?

SHRI M. M, DHARIA: My party
is g democratic party. Therefore, it
has allowed us to exarcise our free
right of expressing our views. But
if the Communist Party comes to
power, they will not be allowed to
do so. They have already started
Telengana in Bengal. It is not being
done by my party, and I have strong
faith in my party. Therefore, I gup-
port the Resolution and I cppose the
amendment.

Thank you very much.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Mr. Vice-Chairman, I
have listeneq very carefully to the
enthusiastic speech of the mover of
the Resolution and also to the other
speakers on the subject.. In his
enthusiasm, unfortunately, the mover
has not given full consideration or
understocd the different implications
or even the proper meaning of social
control, a phrase which was evolved
after much discussion in the meeting
of the Congress Working Committee.
I did not participate in this discussion
but the very fact that the words
‘social control’—and here I would like
to emphasise the word ‘ccntrol'— has
been used in preference to the word
‘nationalisation’, itself means that the
Congress preferred control to owner-
ship, which goes with nationalisation.
No doubt, the phrase has been inter-
preteq in many ways by different
politicians and economists. But this
does not vitiate the original intention.
Tf social control meant nationalisation
then obviously there was no need to
evolve this new phrase. Obviously it
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cannot mean anything more than
nationalisation because I believe there
is nothing more than nationalisation
that Government can do. From this
simple reason it appears to me that
social control is something very much
less than ownership by Government.
Therefore, to say that the Congress
Party did not know its mind is only
idle talk. I do agree with the mover
of the Resolution that Government
have not yet decided on the exact
shape of this social control of banks
and this is not without reasons either.
The issue is very complex and ihere
are a number of considerations which
cannot be neglected. No Government
can decide an issue merely on emo-
tional basis. There are some impor-
tant considerations like the effect of
the measure on our economy, on the
progress that we have decided to make,
on the convenience and well-being of
the ci.izen and so on. ] think the
mover of the Resolution will agree
with me that in a mixed economy the
Government has to intervene in
any sector only when that sector has
not been operaling in national
interest or has failed to make the
desired progress, At the same time,
the Government is wesponsible to
see that there are no obstacles in the
way of speedy development, The
mover of the Resolution has given no
such reasons to indicate why the
banks would be brought under Gov-
ernment contro’ except that there is
some concentration gg far as the bank
advances are concerned. No doubt,
it is a matter to which we have to
give some thought but we should not
forget the more important things. Our
greatest need to-day is to achieve
greater production and to improve
the conditions of living as quickly as
possible, It is only when we have
been able to achieve a standard of
living that we have to think of other
aspects.

Indeed, the increase in production
itself can be a good leveller. The
learned mover of the Resolution will
have read the well-known book of
Prof. Galbraith “Affluent Society”
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where he hag built up a convincing
argument to prove that “production
has eliminated the more acute ten-
sions associateq with inequa ity and
it has become evident to the con-
servatives and liberals alike that in-
creasing aggregate output is an alter-
native to distribution and even to
reduction in inequality.” The same
argument has been put forth by the
Monopolies Enquiry Commission. A
certain degree of concentration is
inevitable in a developing society.
In fact, some degree of concentration
ig a pre-condition to rapid growth, In
modern world, technology, manage-
ment and organisation are develop-
ing faster and are making it necessary,
in the interest of efficiency and aco-
nomy, to go in for large-scale opera-
tions in the working. Indeed, most
of our troubles to-day are due to
our slavish adherence to backward
techniques and antique methods of
management which look so very ridi-
culous. I would therefore urge the
House not to be too much pre-occu-
pied about this great concept of con-
centration or terms such as ‘control’ or
‘nationalisation’ which can do no one
any good and which certain’'y slow
down our pace of progress,

SHRI D. L. SEN GUPTA: Can he
read a speech here written by some-
body?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): He ig consult-
ing his note,

SHRI BABUBHAI M. CHINAI: At
present, almost a third of the Indian
banking system, consisting of the

State Bank of India and its seven
subsidiaries, is under Government
ownership and management. The

rest, consisting of joint-stock banks
(both Indian and foreign), is owned
by thousands of shareholders. The
Reserve Bank of India regulates,
guides ang directs the operations and
administration of the entire banking
system.

Under the Banking Companies Act
and the Reserve Bank of India Act,
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the Government ‘and ihe Reserve
Bank of India have extensive power.
ot control over banks No bank can
commence 1its business or open an
office without a licence from the Re-
serve Bank The appointment of the
Managing Director or Chiet Executive
Officer of every bank and the fixation
of his emoluments are subject to the
approval of the Reserve Bank. The
Reserve Bank can make any bank
carry out a change in the latter’s
management 1f it considers 1t neces-
sary It has powers to appoint oOne
ot 1tg officers 1p observe the manner
11 which the affairs of any bank are
conducted and to repoit on 1it, etc

No person can be a director ot
more than one bank at a time. Un-
secured advances to any of the dizec-
tors of a bank or to firms or privite
companles in which 1t or any of s
directors 1s interested as g partner o:
managing agent or to any individuals,
firms or private companies in cases
where any of the directors 15 a
guarantor, are prohibited.

No bank can have control of, ot
even lnterest 1n, a non-banking busi-
ness, A bank can hold the shares of
another company only to a limited ex-
tent Banks have to keep a certain
portion of their deposits as a cash re-
serve with the Reserve Bank of India
and a fairly large portion in the form
of investments in Government secu-
rities

The shareholders of the banks
yumber several tens of thousands and
each of them, in a large majority of
cases, has a small holding. The large
amount of credit granted by banks
reflect thousands of decisions taken
daily by managers of nearly 5000
branches of banks in the country in
giving advances to customers within
limits allowed to them Bank lend-
ing is highly individualistic and de-
centralised 'The fact that a small
percentage of banks control a large
percentage of deposits in the country
is due to the existence of a small
number of large banks with an all-
India character, and a large number
of small banks, local in character.
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There 1s no pomnt in condemning ldige
banks, merely because they hawve
been successful 1n mobilising  large
resources trom difterent parts ot lhe
countiy and employing them 101
nationai productive activities.

Where large undertakings ate gw i~
ed ana managed by the State, a iarge
degree of centralisation and concen-
tration of power prevails in  thewr
WOrKing. Centralisation produces
such a degree of gtandardisation and
uniformity that flexabiity and ndi-
vidual discretion are replaced by
procedural delays and rigidities
which are very annoying to the cus-
tomers as well as the staff. Thus, tne
persona] touch which 1s essentia! in
all business 1s lost and customer~
consciousness s absent. If banking 1s
taken over by the State managers of
bank offices all over, the country
would be deprived of their initiative
and power to take decisions and
would have to refer most things to
the central organisation and carry
out its instructions.

Even if joint-stock banks are ac-
quired by the State, they would not
be able to replace the profit motive
by the service motive in their opera-
tions. It is not consistent with any
banking principles or practice to lend
money for schemes which are not ex-
pected to make a profit or at least to
pay their way. Moreover, planmng
implies an optimum use of resources.
Unlesg nationalised banks maintain 2
commercial approach in their opera-
tions it will be impossible to deter~
mine whether they are utilising their
resources in the best manner possible.

Now let me examine the demand
for nationalisation of general insur-
ance During 1966 the total profit
made by both Indian and non-Indian
insurers was about Rs. 8 crores. This
includes investment of shareholders’
funds of about Rs 30 crores Their
sources at the disposal of general in-
surers for long-term investment was
about Rs 58 crores. The anaual
accretion in the investible resources
is estimated at not more than Rs. B
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(Shri Babubhai M. Chinai.]

crores. Approximately 90 per cent.
of the investible resources of the
Indian insurers and 82 per cent. ot
the non-Indian insurers are invested
in Government and stock exchange
securities, the balance being invested
in loans, properties and mortgages.
I have no doubt that a profit of about
Rs 3 crores ;s not a big sum to justity
nationalisation of general insurance.
In fact, the Government is already
getting some portion of the profils
by way of tax on dividend in the
hands of shareholders. Neither ihe
resources at the disposal of the
general insurance for investment pur-
poses are substantial. Mere transfer
of these resources from private to the
public sector would not give any ad-
vantages, either quantitative or quali-
tative, to the nationa) economy.

Nationalisation has a bad effect on
balance of payments. The overseas
business of Indian insurance is of the
order of £7 mil'ion. During the past
five years the insurance business
faced rough weather due to bad cycle
of insurance operations abroad, parti-
cularly in European and American
markets. However, this is not ex-
pected to last long. There is a rea-
sonable prospect of Indian insurers
making an annual profit of £5,00,000
in the near future.

Every insurance market needs re-
insurance covers, especially a young
and developing market like India
The Indian market is aware of the
drain and has been taking steps tc
absorb every risk to the maximum
possible extent in the country. Al-
ready 80 per cent. of the gross direct
business is retained by Indian in-
surers in the country. Further steps
in the formation of Fire and Marine
Hull Pools in 1966 have already been
taken tp maximise the retention in
the country. The fruits of these steps
are being felt at present and will be
felt more in the years to come.

Then there is the question of qua
lity and efficiency of service by the
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State-owned General Insurance Cor-
poration. Will the public continue
10 receive the same kind of service
as it is getting now? If the expuri-
ence of some persons, well known in
public life, who have had dealings
with {he L.I.C. in general insurance,
be any guide, the fear is that a satis-
factory settlement of claims will be a
rare evant. This fear is further
strengthened by the performance of
other State-owned enterprises, the
state of indiscipline that prevails
there, particu’arly in the L.I.C. The
general apprehension is that the pub-
lic will not only not get good service
and there will be inordinate delays
and red-tape in the settlement of
claims, but that the volume of general
insurance business might itself go
down,

_ The Congress Working Committees
recommendation to take over general
insurance becomes all the more in-
explicable when it is viewed in the
context of Government’'s own re-
ported thinking in terms of splitting
the monolithic L.I.C. into three units,
Some have been urging, cver since
the life insurance bsuiness was natio-
nalised, that the Corporation should
be split into five zones. The under-
lying idea is to let in fresh air of
competition within the corridors of
LI1.C. How is it then that the Con-
gress Working Committee has recom-
mended a different approach for
general insurance?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You have a
minute more.

SHRI BABUBHAI M. CHINAI: Yes,
Sir, I shall try to finish.

General insurance, like banking
and shipping, is by its nature, inter-
national in character and presupposes
freedom of trade and capital move-
ment. The country has to rely on
foreign capital, and generous foreign
aid in other forms, for some years to
come, for successful implementation of
our planed progarmmes. It is therefore
important from the national point of
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view to preserve the principle of free-
dom of trade in the field of insurance.
The foreign trade would also need
freedom of insurance.

Nationalisation of General Insurance
would, without realising any tangible
financial advantages, adversely affect
the claimate of confidence in our cco-
nomic policies, which we are trying to
build up abroad to attract foreign
enterprise and capital in the country,
disrupt and undermine the national
efforts in the building up of foreign
trade, particularly exports, and des-
troy our chances to improve the posi-
tion of Indian insurers abroad.

Nationalisation will have adverse
psychological repercussions on the
private gector, apart from its financial
impact, which may prove detrimental
to the national ifterests at large.
Mere transfer of general insurance
from omne sector o the other would not
serve any constructive purpose,

Before concluding I would like to
draw the attention of the House to a
reference made by the mover of the
Resolution to “credit institutions” nther
than banks. I am not quite clear what
the Member has in mind. Presuma-
bly, he is alluding to institutions like
the investment trust, hire purchase and
other finance houses which supply
credit for financing investment and
consumption. I am sure the Member
is aware that the overwhelming bulk
of such credit is already in the hands
of the Government-sponsored institu-
tions like the 1L.F.C.,, I.D.B.I., 1.C.1.C.,
State Finance Corporations, etec. 1
would particularly like to mention the
Unit Trust, an experiment which has
proved its worth. The Member will no
doubt agree that such institutions
have to be multiplied and, to ensure
their efficiency, put on @ competitive
basis. In thig view, I am sure the
investment trusts and similar credit
houses, organised by private indivi-
duals, would be in the interest of
smoothening the development of our
industrial sector.
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With these words, I oppose the Re-
solution and commend the amendment
of Shri M. C. Shah for acceptance by
the House.

SHRI BANKA BEHARY DAS: Is
it capitalists’ commentary on Congress
policy?

) f@raw AT wFmaTas | 1Tga
IqATETT HiEG, %o S wAF F
fodigal F UGS AE | OF i 9%
TiE T3 A1 F SETF W R Q17
A% %9 «w7gd q 7z fomiv
%‘a?r-r ar F F97 7 77 A fag va@a,

gAR TEl WIgay ¥ FaWT 75
FOT T a.foa st d Sy F Afew
F &1 § St wdw wie g ¥ 100
FUT T dF G T | g9
S Wi &, SHE WA |IEA
15 Sfaae FAET § I97 SART L, 10
gfawa Gles & F19 5 @7 7 a9 STav
%, 15ufavm wfee § @w & faw own
ST &, 50 NAUT FAEST & FYT A
aa1 JET &, WX 10 gfgma wifee
T EH WA R A AE WA g
99 WA F OATHA, AT ATAA
30 ¥ 40 fawa aF €= & & Mawra
21 ST & | AT 75 FIF X FY A
¥ #09 25 FUT @I F oraqrg
# A udl g foawwr w9 fgmm-
foae T8 & g W w @R 97
N w1 wmmwT G 9 w8 FT an
qEr § WX 39 aE ¥ FAST w9y
F g AT TEa ghiv @Al § |

JAANIEAET ST, AT TgT AT S
AT AT & SEN §@F § 9g HH O
F AT TS-¥ gar g ) R ag ;@
TR0 ¥ &u it &, 3 9me &
3% AaET gar agr fFa oqg 4
FAWT ] &7 T I g T
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(= fawamar st SefeaT)
W ¥R Fe § ogan s ge avg
N TEIE FAY T FE AR TR
¥ I99 gU HIKHT HT IGH( A7 A7
fear smar & 1 www wE IR W
vt a@ W & w # 5 et fEe
TR FT SATET THE § @ 9%
IgF wAT F oo qr fean
AT § A3 a8 AX qarge A fAwer
(Interruptions)y @ g A U< 3
373 atef; 7t s = & W
9T ¥ gL AF AR (AFw g
F\ T AW A 9 | @A ATl AgarHi
F OFC AW A|T 21T AW
feqar  F19 &7 AwT I gEET
WA YS! ag §  AEr S
AFAT R | 3 AW ¥ I g
forzm 4 war w0 g2 € famsr awig
¥ FgT AT T T ANT AWT F |
T A7g § fAaiftg  +dww F wemEr
TRET  HHE W TEAT g ) EET
¥ gax fAg 15 ow@e & ) S99 feed
¥ & QI 14T U4 ¥ fqg A qoee
Tt ag g & fF 25 g A,
dt am s g | faifa s skem
% wfafea 10 sfoma o) faar smar
¥ 5 AE ¥ Yo AET A 9T F FN
¥ & w@w 1 sl @ fowr 7 fma
g g 3 Tz Ammar g fFodO
9 ¥ UF 4@ T FAT FAE FQ
& o, WX qH FEE 939 A
39% fau gré-dla 1@ wWT ) @H
FRMET q3A AL g8 A4 &7 7.9 [
$7FY 29 W 9T 93aT, q9d K | q1@
W OEY | W agl 9% &t
OF A RTAT I¥ E JW K O™r qAn
fag gz #1E Zv@ W1 A [T 99T |
al T awg § «1W TR AT HuAr
F1A FQ E | IW G ¥ d AN TFEwAT
A 10 THE FT @Y FW & AT JTHT
7w Sy fRaefeaw w7 20
e a8 § 10 IEe frEay § Wi
gAY ®9 5 3 98 grar § 0 g
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TE ¥ Y 7 $0 e fraad §
AT JAA 20 TEES BAl T g WY
FET ST T § 98 FUT-9ET TSee-
W HFHA A IJOT I E | A a@G
ST 30 99T T AMWA § INE &Y 4
A TSES WA § WK 3@ W@ X
Afy® A UEFEE ZAT 8 |

T JW Y W QRS FAIWA AT
T FE AT &, a8 ST W Fe,
aqAT 1 ACTHT, IATAY TS| fr@ATHT
A2 To Yo W o To & faa famn-
FL qUT TG @ agrHT fegerar
FY Buad, AW T @9 AT FAL
 JFT Y q% q9 @9 394 fa@ar
fear ST €\ W A% ¥ ¥ T HqAr
9 AW 2 ) UF W ARHT 3AH 5
%2 AT A7 qIT TSES g1 Jar &

fo7, avm Ao & fgam Tw
fafga & 1 #%  Fwafaal & @ s
[WAT &= g1 @1 g 5 oA
arr x foar 3 Nifwaw 3@ § 7w
Hfwr frdt 7 @19 @ & w=v &y
ara w97 &1 Nfgaw faan, @t we-day
T FE T TR A AT
YW FE F A § AG WA AT,
afes o T @ T AW A
T FT A A 3JqT ], IER A4
¥ AW W gy AR & © AT 99
AT FT g FAH FL AAT Z | SY qFAY
g g 3w Fs fagaw gy
g & AR T w1 Ffafere
gt & 1 ®F Tl 9T ar W A
foie arfem # erEw @1 war & AW
gage Y foOR w 3| adgy #
T & &7 49 T 7 § %
ag swar & f5 ¥ W Ao w3
Al ZeE dn A fAenm w39y
mfgr am T gar 2 1 WA X
A TEaT QA g WX et A Fard-
Fo g A N a w1 Afmaw v
IMF TEH § 979 AT@ TIG W FAW
age FT AT §
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fiFe U™ ST 99 "easr § oY
oAt glaT 8, &1 WX A o TE
hAE™ F A F AT 3 aaEd
ar wrE | fEe w8 fe mreaw &
THFT OF &1 AT@ § SATET AGT & qFa
N A T H IR WG FT oA R
F AW q 7 F, 6T ofw 9@ § gEv
F AT 9T FFAT T AT AT A E
TH @ ¥ AR AWK F qg I F &
¥ w9 | 2@ OF AIRAT
FH FE AT B | T ATA IEH!
a7, A W AE F AW F A ;g
weazfar 2% &1 9% T ¥ A
A AT AT FaRT G deai-
¥q Far faar 1+ gawr qA-dfow
& Aam-ifes ¥ fgara & dar an
gargqn afemaifran o &
AT qgi  ATHT , F I FAT qT
famm s 9 1 @ F A
greaw ¥ fadar fear o) e 3t
frdr w7 & avad 0. & faeelt Ao AR
fex 3q 9 ot Fow g feaar R
g fedfrea fAswer | o1 q@ a@
£ TEFET AT & I W O Q@Y
2

o HIET Wag F71 @ faqmr w3
fFt ¥z A7 Fd e far s 9k
IEA @A F@r faar & @1 ag oo
F qra 9 § A wgy € v ey gwd
qE1Sz a1 AT &Y AT 2, WS Q4 Ay
T FT T 2, AfFT 79T § faw 3¢
F o ardt FE w1 7T F T T
1200 T &9 1T & | Wiex fo &+
areT, ga4% W AT FL qr4A1, A
3G AT F AT A § A A2 S WA
wraar g wrar & f ardy ey ox de
& Smar €\ a1 ag ;A FH qq@w g
fe ga AT T AH F§ AT W9 A
g FE | W THA AR AW T TH™
glar 91 W@ & | T F afcerrrasw
gAY Agl ¢ AT AT gt a1 &

-
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& 3o FANT § 78 AT e faen
2 # ¥ | faw Fvte a7 #1E ofaweT
T & IFT o Faeg Iy weafaai ¥
foprs & faer awem 2 F5 a3 o
FFAN A AT 2 fF § ofyere @
FAT 8, wfoa 9w faeg qorae fadd |
Y ¥9 A FT AT Hegaedr 99 @
# | AT THT TFATT IS ATAT F3977,
g S TR & | AT I arel A A
Zfeh @ QAT & 48 qro oFdSe A7
afad 9T q@ far smar & 1 A1 oy g3
AT AT F7AT ITAT § a8 TR
# & | TAL GATT AEA AFET H g A
AT T AIAq AT J99T § 1 &Y 7€
St AT AFA AT & gAF AwA T
fagr F© 7 8 TS fFay araT mwravaE
& | gFagT w1 faar JEw g, 99FT
#r§ fgama 78y famar | ag 397 7 37
g AT 2, N AT FUA B H AT AT
FE AT |

Interruption

T R & A H ot T o™
& | AT aSie St g & IAET S Ay
g & | 379 T FE 3w Ja faear
AR AFe e g | q@ e TR &
AFATT HICEAT § | TR gl F fagee-
¥= 73 @foran & 1 & wwafar agt
oy AVAT TX AT § 1 agl 7T T A
cFEIEE A I A qrEEE ¥ F7 K
A FAR 9L [T GA] & 77, & qUgT. 3N
THA B @S T & HT AR § | TWIT 00
T AR FRA TFEAS FT A A 3T
QT & | @ ¥ sEEr g« grfear ot &
AT TREEFT g 7 ;T aEA
Feafal & wdt rgafear @ v § ?
FAT AT qAo Ao o F ¥F 17
g ¥ ofafaa € wr & 7 ag weows
A FT IFAT g 5% aq A w7 gWAT
FAq TSFRIA & F A F gEwy IF
&l ANETT | gH FT OEA AAfAEr A
Ty & wifga s wr faand



3279 Nationalisation of

EllECEEC RS IRIEEIE R
FEAT aArfgd, g7 o) grEafEar qaEr
Tfgd | WA FEHT FIT OF A G
TCNAFLA & A FT Far 9, a0 &
qedr FiET & gAYy @R A w5
Feafaar 9793 waeq ggara & darer
F o o @ E

gAR THo HEo "o FT o A
g37 fafaa & | wraata ST =901 ar 7
qraATHE Gy g WL a8 99 w1 9w
IR FoATEE FI <, gAY Q1 Y w4
qry atar w5 ¢y @w § fa7 #1800
To gATA 3 afews wsefa™ § faa
Q| O TF TG F I & o
# ZAR 79 97 FT gFAW G W g |
gar gfsegior ag € 5 g Tsg &
feq & 11 A9 2 1 g9 fFet A & w7y
T80 & 7 gu wEawr & Ot @
X 7 ga ThrEw F fgamdr §
TR g7 39 a1 & gy § fw g dw
F qFAH AN ST AT 1 gH AT

=gy & for g qw ¥ S ag Mewe

AT § ag W &F AT AR 2w H wieFaT
a1 @ific § A g® gam €
g9 ¥ 93T F1 AT TS T g ITFT
YU FW F fAr FE cgEear
FIAT T1fgd 1 @ral T fagde F@ §
gix vax far = sarfafedaa
F JTITIRAT TEY & | AT T &7 fawe
ar fear =T =gt & Q- wrefqgl
7 grizfede @7 far #1K a7 97 @& |
g 9 I ardT g1, 9Tg a5 arey g
T HTS &1, F TF THT T FTT FT TFA
§ | TAFY NewTw AR o gAr
=1z )

TAF T T UFT 97 Biee ATREET
¥ Sqquqe  wifwas @t o &, T
qe AW fagag Qar § o sawr
qAT ¥ A1 qIAT A7fgy 1 FifF e
FIGT & $NTT FY Fer9 9T AT Bew
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TfEaT F3ar § avearg 1 afaw av o

(Interruption). zgfay sSIsuRe
arfeas F fad stawws § fF ag gt
Toi+E 8T AT g3 4T R fA) ¥ vadg
FT & faqaq 1 @A 1 FEGT
TZT AT TR qF 91T AWAT 2 &Y 3%
Fq fagr qrar 21fgd | SATREE vee
g =1fgT oR A ergm aFG ¥ v A
21 gy AT gm ey aiq & &9 ¥
THeH FY FA FIAT AN

Ml %) ¥ OF Fq oqQ qAnar
st =rfgy Fifs w9 graa ag & 5
ST AT FF qIGT & I A FEawA
AN AT AT § | T FIq 37 FIAT o
warer =fgd T S 7Y Al g
gaT 91igy AT ag wedq wraeaw g
foF W oI & WA qIATT B @r
ST | TEF qII-TTT AT FT FATA -
FT 77 gAY F1fgy AT ag 7 FIAv
atfgy i faar sarfalewaT & far Y
T TR0 weagiE 7 {70 d g9
qT {R{a7 a7 A@WE § | [9F W7
fawg & 39 zfam 0 eqamdr %
sty F1{gy 1 56 I & #9 g /T
FT & a1 Ifaa AT w@x fare a1
q wgA T sra 1 g s gut
agt qR aTeas 9T WY fagao #Y wravas-
ar & 1 gaax a3 frdgu ar =fe,
TeE ®1 WYe fRar st wiigh ) W)
FAT TG 9T AT HIET A o @ &
39 qT A7 frdgw gar arfgd

gafodr & g 5 gardr g
®1 A qg wow a7 {q@mET rar g 5
TEAFIT & a9 qIa1 1 T 8, IaH!
A% qFFT H TG WA TlET | AT
A ACHTT TSETHIN & T9HT §
TR AT gWIR W T IE FgT I
wfgd FE | A9 T @faat 99 @
g & 3 fa Qe § A< Y oy rerfivad
HqTY FT AN TATE § | UL AR HT G9IT
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Delay in arrival
of Food Ships

HY ATl Al ¥ WY IaA) rafaar 78
qars & foaey &7 aars § 1 at wa ardi
FT & T TRAHT & TRT g | AT
SV Ataat § ST 9QqT FET AT ITH
TIE FIAT GATT FA § | 590 7T
FEHRTT YA ATT T FTAT TAFAY & AT
Zq g 919 &1 o | afeaiaq s #7
TF WTd U] TEIT FTIH FI F—7HT]- |
qY F TAT TG FTIET AG T !

f
|
|
!

FTAT 91 a1 qg a1 0T §—ARETT H
A HT FEEAT FT F 39 fF
FYAT ) Y ATTH SEAIE FTG T TG
FATAT IGFT ATH ML FHT ATT F areyy
& 1 ager foraa 1w AT F1 T ot
YT AT fopaar foerar § 1 9g faaam
fifqaw 397 93aT 9r MY Ay fFwFaw
AT 93AT & 1 93 fHaaT @& 9r ;MY
oTer foFaar % § 1 75 g atd g o
gH F A FEAAST 9T AT & fvogw
F1 fwdy arg § atga # wrFEEFAT
gL 3 | UF & 3t g =nfgd f gare
o & g § fga & =T s afe
qT 3G F & I FET AT | gafay
F wrae 977 qrew ¥ fraed s& fF
3 arfar a1ga F Ta1y 9 I T 99 FT
&, W Rw & fga Wy 9o o= | 3%
- FY FIERAT § TrAwrT g«
@ 8, 99 9 fadaw & & fa¥ i3
IAFT ST S qTTIT FW & o ;v
IART FYE FAST A5 73, a1 IR A
I (@Mt A1iEd 9T 373 339 9
TAHTT FT TFT FT g TAA FAT
arfegdr | s Ty gat 98 @ Ay i
ag W F fadr ufgasT g !

——

4 p.Mm,

STATEMENT RE. DELAY IN ARRI-
VAL OF FOOD SHIPS DUE TO SUEZ
CANAL CLOSURE

THE MINISTER OF FOOD AND i
AGRICULTURE (SHRI JAGJIVAN
RAM): Sir, shall I lay the statement
on the Table?
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due to Suez
Canal closure

SHRI C. D, PANDE (Uttar Pradesh):
Sir, we would like to hear what it is.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You might read
it,

SHRI JAGJIVAN RAM: Sir, crisis in

| West Asia and particularly the closure

of the Suez Canal with effect from the
6th June, 1967 are likely to result in
delay in the arrival of a sizable quan-
tity of foodgrains coming to India
from various ports of VU.SA. and
Canada on the Aflantic Coast. The
delay would arise because the vessels
would have (o be diverted wvia the
Cape of Good Hope so long as the Suez
Canal continues to be closed, In res-
pect of foodgrains vessels which have
saileq from these ports only recently
or'will be sailing in the future till the
re-opening of the Suez Canal the delay
in arrivals at the Indian ports is likely
to be of the order of 6 or 7 days in the
case of tankers and about 10 to 12 days
in the case of dry cargo vessels. No
extra time will be taken by super-
tankers or bulk carriers which on ac-
count of their size and draught, do not
normally take the Suez Canal route
and, in any case, come via the Cape of
Good Hope. In respect, however,
the foodgrains vessels which had saile.
earlier and are at present on the high
seas but have not crossed the Suez
Canal, the actual delay will be deter-
mined by the extra mileage required
to be covered as a result of re-routing
via the Cape of Good Hope and de-
pending on the location of the vessel
at the time of the closure of the Suez
Canal. This may involve a delay, in
the arrival of the vessels at the
Indian ports, varying from one week
to four weeks depending on the loca-
tion and the speed of the vessel.

of



